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of Incluling the scheme in the Fourth Plan
proposals of this Ministry is being consi-
dered ; but will depend upon the results

of the survey and the availability of
funds.

Union Territories

3061. SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS be
pleased to State :

(a) whether the Union Territories
were intially designed as temporary arrang-
ments only ;

(b) whether any time-schedule has
been contemplated for progressively doing
away with the Union Territories ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Union Territories, which are included
in the First Schedule to the Constitution,
came inoto existence for different reasons
and under different circumstances. For so
loog as these reasons and circumstaoces
continue to exist they have to retain their
present  status. Government have not
drawn up any time-schedule for altering
their present status.

Sea Plape Service between Mainland
And Laccadive Islands

3062. SHRI P M. SAYEED: Will
the Minister of HOME AFFAIS be pleased
to state :

(a) whether in view of paucity of land
for purposes of building an air strip in
Laccadive Islands, Government have got
any proposal under consideration for pro-
viding the sea plane service between the
Mainland and the Island ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN  SHUKLAL) : (a)
No Sir.

(b) Does not arisc.
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Shipbuilding Units

3065. SHRI SITARAM KESRI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that private
ship-building units are facing a crisis as
orders are being placed abroad for ship-
building :

(b) whether it is also a fact that the
private units had offered to merge to form
a big yard to fabricate ocean-going ships
if the Government placed sufficient orders ;
and

(c) if so, the reasons for pot accepting
this suggestion by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1IQBAL SINGH): (a) The Indian Ship-
ping Companies are allowed to place
orders abroad for the construction of
ocean-goiog ships only after taking into
account the capacity of existing Shipyards
in India both in the public and private
sectors.

{b) No such proposal has beea recelved

by Government.
(¢) Does not arise.
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UNC TAD Confcrence on Shippirg

3066. SHRI MUHAMMAD SHE-
RIFF : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the positive results of the Fourth Com-
mittee of the UNCTAD Conference on
shiping aspect in India ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIJAH):
As a result of the deliberations and re-
commendations of the Fourth Committee,
the UNCTAD 11 passed a number of
resolutions on shipping matters affecting

developing countries including India.
These resolutions related to—
(1) Establishment of consultation

machinery in the fleld of shipping.
(ii) Freight rates and Conference
Practices.
Terms of Shipment.
Development of Merchant Mari-
nes of developing countries.

(v) International legislation on ship-

ping.

The effect of these resolutions and the
extent to which they have been implemen-
ted by the developed countries is proposed
to be assessed at the forthcoming meeting
of the Committee on Shipping in Geneva
in April, 1969.

(i)
(iv)

Rail-cum-Sea Traffic

3067. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any steps have been taken
for the revival and expansion of Sea-cum-
Rail arrangement for carriage of cargoes ;
and

(b) whether the Rail-cum-Sea traffic
has tremendous scope of development on a
much larger scale in view of reservations
of coastal trade and integrated Railway
system ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). The National Shipping Board
has made a detailed study of coastal ship-
ping and 'bas come to ‘the conclasion that





